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ﬁn The centraE Mmlmstratme Tribunal
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ORDER SHEET
APPLICATION No. /60 /&0‘5@ OF 199

.....

‘Apphca,nt(s) \() /@/f- \7 /l" Cf—/é &{7 ' .
S Avna ool ﬁw&m '
pog-s o

' . Advocate for Applicant(s) /Lé ﬂ K. /é 7
o Al

3.

' Respomdemt(s)
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G4 . A(uw,éﬂé/@ %’M
" . Notes “of the Registry . Date Order of the Tribunaf
R .. ;
e X 2.5.00 ‘ } Learned counsel Sri A.K. Roy,
s . for the applicant. Issue notice to the
> T respondents by registered post as to why
n«; s the application shall not be admltted
genoaed Vi -~ INotice returnable on 12. 6.2000.
;p(_\ R{Y N, (79}26/0
’L@d 6 & ~@¢ 4 : '
. v Put upon on 12.6.2000 for
J wg’w I consideration of admission.
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TLLS?GMLOWA'S? Thvowgt R"?"Q Judicial Member. ~
povt e AAp yidd | None for the applicant.- Mr.S.K.
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Notes of the Registry Date.' Order of the Tribu-malw \
9 g 12.6.00j Both the respondents seek time to file
— OO
20 wcritten statement. Time ds granted.
@ anagra 'ru-pcs*«»F o List on 25.7.00 for orders and £Ori‘:za
%4(_‘ L aw M\*&Gﬂ)‘ filing of written statement. )
@ N+ W votben Qrabiund ﬁ
PN Member(Judicial
- hen bhoson Vsileof, im )
[ ] ' y
Zéfov |osro| a4 e iy
4~ 22.&-cv
M%o{ux[ gub\rw/ on /bzd
%eeﬁnl/mfgq, e
N ot am sradament P 225 %) %
, ‘ 3 '
Uy | 27.9.00 stice.
9. Present : The Hon'ble Mr Justice D.N.
Chowdhury, Vice-Chairman.
Heard Mr A.K.Roy, learned-.counsel
for the applicant and Mi B.c Pathak,
" v"‘;.j, ’ ‘ learned Addl.c. .GaS.C fer the reSpondentse
o ‘ LJ.st on 24.10 ,‘.OOO for admission .
— N powdtem  2ladsmund - and to enable the respondents to f£ile
/ : ‘ .
W .N\ (‘m'(g.‘/f‘ Written statement, if any, as a last
| chance. .
2w / {
s Vice-Chairm,
pPg § \
ﬁq\”’ |
24.10.00 Heard Mr A.K.Roy,learned counsel for
~\ 7 . ' the gpplicant and Mr B.C.Pathak, learned
/Nolsee /gﬂ;v’?&‘b /"VOS, Addl.C.G.S.C for the respondents.
# /377 »ZG' /57@ olfof /@M . Application is admittédn Issue
é usual #notice. Call for the records.
/ U_d List on 24.11.2000 for written state-
9\5 ) ment and further orders.
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| . Date Order of the Tribunal
’4.11;00 Written statement has not been
' filed. Mr. B.C.Pathak, learned Addl.
C.G.S.C. seeks further threes weeks time.
Prayer allowed. List it on 18.12.2000
for orders.
¢ _ Vice-Chairman
nkm .. -
bl
%Hw-
18.12.00 - No representation. List on 2.1.2001
for further orders.
_ | Member(a) | Vice-Chairman
Lrd "
2.1.09: ) The State of Arunachal Pradesh has
Filed the uritten statement. The respon-
N dent No.2 Union of India fs-yet to file
‘writden statement. On the prayer of
| Mr.8.C.Pathak, Addl,C.G.S.C, four” Ueekgjr-
time is. alloued For filing of written
| statement, List on 1.2.,2001 for orders,
— T L\/_;_’b '
’ Vice~Chairman
im
],')."x. Cop OoRk e ol 23
| rosseecl o Lo 2 e
CS\ MNo- wr e ghadement - AeH %;ic ¢
Bl &y e Ropte:3, | L
Cre j [=>¢
& N Rsgoimen hony 20~2-01 Written statement has filed by
taee e wi\ee] the State of Arunachal Pradesh. The
‘ Union of India has yet to file the
 written statement. List on 22.3.01 for
9N\ 3 ﬁbk filing of written statement as a last
chance. The applicant may also file _
rejoinder if any within 3 weeks. R
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- respondents to file writken stateméﬁﬂa
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e k) an bele Member Vice=Chairman
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e respondents to file written statements
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‘ Member Vice~Chairman
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18,5,01 No written statement has so far been
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the meantime ths respondent no,1 may file
uritten statement within two weeks fros
tOd‘YD 2w .

fo—

Viqe-Chairnan

Judgment delivered in open court,
"Kept in separate sheets,
The application is dismissed in

' termsof the order. No order as tO COStS.

e (s .\

Member Vice-Chairman
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PET IT IONER(S)

___ ADVOCATE FOR THE
- PET ITIONER(S)

RESPONDENT(S)

_ _._ _ADVCCATE FOR THE
T RESPONDENT (S)

- . ' GeAeA*Pe: MroH.ROYe“'

THE HON'BLE MR, JUSTICE R.R.K.TRIVEDI, VICE CHAIRMAN:

THE HON'BLE MR. K. K. SHARMA, ADMINISTRAIVE MEMBER. -

j@, Whether Reporters of local papers may be allowed to see the

judgment @ p .
' A

. \Fz . To be referred to the Reporter or et ? ;
3 WHether their Lordships wish to see the fair copy nf the

judgment ?
4, Whether the Judgment is to be circulated to the other Benches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Criginal Application No. 160 of 2000,
Date of Order s This is the 20th pDay of June, 2001.

HON*BLE MR. JUSTICE R.R.K. TRIVEDI, VICE CHAIRMAN.

HON'BLE MR. K.K. SHARMA, ADMINISTRATIVE MEMBER.

shri T. M‘illang. IeF.Sa,
Chief Wildlife Warden,
Mizoram, Alizawl. o o o Applicant.

% By Advocate Mr.A.K.Roy & Mr.R.K.pPaul.
1. The State of Arunachal Pradesh
represented by the pPrincipal Secretary
Environment and Forests Department,
Govt. of Arunachal Pradesh, Itanagare

2. The Union of India
represented by the Secretary,
Environment and Forests Deptt.,
Govt. of India, C.G.0. Complex,
Paryavaran Bhawan, Lodhi Road,
New Delhi - 110 003. = . . . Respondents .

By Advocate Mr.B.C.Pathak & G.A+A.Pe Mr.H.ROY.

SRRER

R+R.K.TRIVEDI Ja(VoC - ) :

After we have heard Mr. A. K. ROy, learned
\ 7 tc some extent,

counsel for the appllcantz At appears that the grie=-
vances of the applicant is exclusively against the State
of Arunachal Pradesh, respondent No.l, which allegedly
did not reléase the applicant to join the promoticnal
post of Conservator of Forests, Mizoram after being
promoted to the Indlian Forest Service. As Union of
India is in gﬁ%;y concerned with the cause of action

which has given rise to this application, in our opinion,

the application is not maintainable in this court.

M
‘ ' contd.. 2
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This application is accordingly dismissed as not
maintainable. However, the applicant may approach the
appropriate forum for the relief.

There shall, however, be no order as to costs.

YN L +

(K. Ko SHARMA) (R4R.K.TRIVEDI)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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~ (An application under section 19 of the Administrative
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wentrsl Administrative Tribun,
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_N THE CENTRAL &ﬁvlTNIQTﬁuATIVE TR IBUNAL — 3
_GUWAEAT I BENCH: , §
>

Tribunal Act 1235)

.o.:A. No /«é© /2000

Shri T, Millang
N S * @ ." P QAPPLI%IIT
- VBRSUS - :
State of A.P & Others
LI IR I ORESPOI]DL’:LTS

| "IN DEX
1. , . Application | +o &
2. ' Verification K2
3. Annexure - Al. g - A
4, : , Annexure - A2 le — i
S. Annexure - A3 12 — 3
6. Annexure -A4 Y
7. Annexure - A5 15 — ¥
8. | Annexure - A6 1 —
2. Annexure - A7 it
10 | Annexure - A3 19
11, : Annexure - A9 20~ 22

For of fice use :
Date :

Signature ;.-
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IN THE CENTRAL AIMINISTRAT IVE TRIBUNAL ¢
GUWAHAT I BEHNCH é
- (An application under section 19 of the Adninistrative »
Tribunal Act 1985) _‘Z
' g
- . L
0.4, NO /”é O /2000
BETWEEN
shri T. Millang , IFs
Chief Wildlife Warden
Mizoram,; Aizawl |
ceeee. APPLICANT
o AND -
1. The 8tate of Arunachal Pradech
represented by the Principdl Secretary\

1,
ig made

Part1culorq of orders aga1nqt which this app

Environment and Forests Department,

Govt, of A.P, Itanagar

.Tk{é/ﬁi&(%;é/ 67 /Ky el élde{ L/PAe dédd

The Union of Tndﬂa répreQented by the
Secretarv , Envvronment and Poreetq Dept
Govt, of India ,C.G.0. Comples,
Parvavaran bhaw@n Lodhi Road
NeW'De1h1— 110 003.

RESPONDENTS -

® e %0 o0

“"k-—eu?)\\ -

lication

This appllcatvon is made against the action %n

of the respondents in non-p

o

of Forests for the period w.e.f, 17.6.26 to 30.4.92 to the

.uapplicant

L]
4

2.

i

o1l

o
o -

Jurigdict

That the applicant declares that the subjact

matter of this

this Hon'ble Tr

application ig within the jurisdiction of

ibupal.

Aghalc W 'RC\\/
Ddyve=ie

ayment of pay-scale of Conservator



3. Lipitation :-

| That the applicant also declé?es that this
application is made within the time limits as has been
prescribed under section 21 of the Administrative Tribumal
Act 1985.
4. Fact of the case :-

Lri) That the applicant was promoted to the India Forest

Service (IFS) (AGMUT) cadre Xkdx and was poqted as Conqervator
of Forests at Mizoram vide order under NO. 42011/2/95- IFQ.T
doted 2.2,96 . The apnllcait was aleso ready to join at
Mizoram in coﬁpllange;with the order of the Govt, of 1nd§a',
but ag the Govt, of:Agﬁnachal Pradesh did not releaseﬁ him

ﬁe could not join hié'newiaq ‘gn ment Inqtead of reTeaq_ng
him ,the Govt. of Arunachc Pranesh deputed h_m as General
Manager of Arunachal Pradth poreqtq Corporation Ltd., vide

‘ L R

order dated 12 6.¢6 . Be it stated here that the said post of

l:

| Genera7 Manager isg equﬂvaTent post of Conqervator of Foreqtq

Dearvng the same pay ecsle i.e. Rs. ﬂ500~~00 5700/; . In

-l

compl_ance with the qa1d order dated ]2 6.926 ,the applicant

.

301ned to the post of Genera1 manoger , at Deomali on 17 6 .26,

. k]

Copy of the order dated 2.2.96 and order
Qated 12 6.96 are annexed herewqth as
Annexure - Al angd A2 respectively,

.. «/YI/M:AQ
iiy That the cant states that he was gﬁasfﬁsd-lrom

o+

he s8id post of General Lancger and was posted as Conaervator
of Forests ,Southern Arunachal Circle vide order uated 22,10.96

After the said order bhe applTCSIt was released from the @aﬂd 7

l

poqt of General Manager on 8,11,96 and took charge of Conservator

of Borests ,Southern Arunachal Bircle on 28.10.26 yrde nekifieaRon daka

28 .\, 9¢ - ; '
T - Copy of the order dated 22,10.96 ang notifica-

tvon doted 28.10.96 are nmeexed as Annexures-
A3 &A4 reqnectwve1V.




e . v

iii)  That the applicant stafes that he continued his
service as Conservator of Forests under the Gov t. of
Arunachal Pradesh for the period w.e.f. 28.10.96 to 30.4.99.
Thereafter he was released by the Govt., of Arunzchal Pradesh
vide order dated 2.4.99 to enable the applicant to join his
nev assignment as Conservator of Forests under Mizoram Gover-
nment in persuance Qf the Govt. of India's orders dated
22 2,2,96 and 2.2.28 and accordingly he joined under the
Mizoram Govt, and at present he is working as Chief Wildlife
Warden ,Mizoram ,Aizawl,

Cng copy of the order dated 2.4.29 is

annexed as Annexure -A5,

iv) | That the applicant states that though he was
deputed to the post of Beneral Manager ,Arunuchal Pradesh
Forests Corporation Ltd (APFC Ltd) and worked w.e.f. 17.6.96
to 8.11.96 and thereafter he was posted as Conservator of
Forests under'the_Govt. of Arumchal Pradesh ang continued
there upto 30.4.39 ;but he was not paid the pay-scale of
.Conservator of Forests . Being aggrieved the applicant
submitted his representation dated 12.5.97 i.e, when he wés
at Arunachal Pradesh , to the Secretary yEnvironment ang
Forests praying to send bis retentgion order and to allow
him to draw the pay of,Conservator of Forests ,but the
respondent diad nbt considerzd the same and hence he submitted
further two representations dated 11,1.99 amd 15.3.29.
Copy of the representations dated 12.5.97 ,
11,131,299 an@ 15.3.99 are annexed herewith

as Annexure - A6 and A7 and A8 respectively,

vy That the applicant states that_inspite of the

aforesaid three representations ,the Govt, of Arwachal




v ‘“&

- 4 -

V)

did not take any action to redress the grievance of the
applicant « In the meant ime ,he was feleased by the Govt,
of Arunachal Pradesh to enable the abplicant to join at Aizawal,
As he was not paig his dQL nayscale of Conservator of Forests
for the period 17.6:26 to 30.24 ,99 ,the applicant submitted
his last representation dated 8.7.99 to the Principal
Secretary ,Enviromment mg and Forests, stating in details
about his grievance and praﬁed'for.the due péyscale“{‘

Copy qfthe represenatation dated 8.7.92 is

annexed -herewith as Annexure - A3,

vi} That the applicant states that inspite of his
repeated represensations ,the respondents neither gave any
reply &x on the matter nor passed any.order regarding payment g
salary payscale of Conservator of Forests to the applicant

for the period w.e.f, 17.6.,96 to 30.4.99 during which he wow
retained by abad worked under the Govt. of Arunachal Pradesh
and hénce he ap;moachwthis Hon'ble Tribunal by filling

this Original Application,

S. Grounds for reliefs :-

i) For that the applicant was deputed as General
Manager w,e.f 17.6.96 to 8.11.96 and thereafter he was
posted as Conservator of Forests and worked upto 30.4.99 angd
hence he is entitled to the payscale attached to the post.

ii) For that the pgy écale Bor the post of General

Mamager ,A.P.F.C Ltd. is same to that of the Conservator

of Forests .

iii) For that the applicant was promoted and posted

To the post of Conservator of Forests ?Mi%oram by the

Govt, of India ,but he was not released by the Govt, of
Arunachal Prédesh and was retained and utilised his service
Bor the state ang hence the Govt., of Arunachal Pradesh is

duty bound to pay the pay scale of Conservator of Forests.
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iv) ' For that had the applicant was not retained by
‘the Covt, of Arunachal Pradesh ,he could have join§&$ i~
Mizoram as per the order of the Govt. of India and he
“Vdould have entitledf;ll the benefits attached to the post

of Conservatanr of Forests and for to any equivalent post,

) For that non- payment of pay scale of Congervator

of Forests for the period w.e.f. 17.6.26 to 30.4.29 is

denial of due benefits and facillity attached to the post .,

vi) _ For that action of the respondent is denial of

natural justice and administrative fair play.

vii) For that non-payment of due pay scale straightiy o~y

viplates the fundamental rights as has been guaranteed

‘under Article 14,16 and 21 of the Constitucion of India

+

<
()

i) For that at any rate the action of the respondents

is not maintginable in the eye of law,

ix) For that the action of the Govt., of Arun chal
Pradesh is arbitrary, whimsical and unlawfull and is

not sustainable in the eye of law.

6. Details of remedies availed :-

That the applicant declares that he has
taken recourse to all the remedies available to him but
falled to get justice and hence there is no other alternative
ef ficatious remeady open to him other than to appnnach

thig Hon'ble Tribunal,

7.  The matter not previously filed and /or pending

before any court

That the applicant further decddres that



S

he has not previously filed any application ,writ petition,
or suit regarding the matter before any court ,authority
or any other bench of this Hon'ble Tribunal nor any such
application ,writ petition 8r suit is pending before any

ofthen .

8. Reliefs emught for :-

Ly

Under the fact and cirdumstances stated |
above the applicant prays for the following reliefs :-
’ki)?;To direct the respondent i.e.,Govt. of Arunachal
B»Eradesh tohéiﬁe the pay scalg 04 Conservator of ifJ
Fgrests td the abblicant for the period w.e.f.}}zi§:gp

to 30.4.99 and pass necessary order allowing the
R aE

applicant to draw the balance amount for the aforesaid

p&io% ugw;'yLN%y WMCWMMMJZ)

- e

ii To grant any other relief as Your Lordships
may deem fit and proper.

iii) Cost "of the application,

9 . Interim relief, if any :-

Under the fact and circumstances stated
above the applicant do not pray any interim relief,
lo. L R BB A A A

11, Particulars of Indian Postal Orgder :-

i)  I.P.ONO - QG 495240
ii)Date of Issue :- 2§-4-2000
iii) payable at : Guwahati

12, List of enclosures :.

Ags stated in the Index.




VERIF I, _A

!‘H

o

I, Shri T iy Millang , son of Z_,At/ S ""U-uﬁ/‘ﬁ

—_aged about Sv ,resident of Nizwal, Mi2oram,

kyovz sk LA dgeh ,now working as Chief Wildlife
Warden ,Mizoram , Aizwdl , do hereby verify that the

contents of paragraphs 1 to 12 of the application are

“true to my personal knowledge and belief and that I have

not suppressed any material fact ofthe case .

And I sign this verification on this the

?.’:...,,,da y of 19197%1 2000 at Guwahati.
~
Onunvmalb~edis ! : ’QM
Place : %%’-I—f’-w ‘ A -

Iate i- o/ 2w o

SIGIATURE OF APPL TCANT '
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&, Fhe Frincipal Chief Consarvator Of Forests, Andaman and .
ulcunmr Islands Administration, Fort Hlair. .
7. !'hr1 (‘rrn c»rv“'rr)r of Forests, Sovi.s .of Goa,: Fanajile -
¢
8. The Principal Chief Conservator of Forests, Govi. of 5
Mizoram, Aizawl.
7. The . Deputy Accountant General, Andaman and Nicobar [slands
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itithe Arunachal Pradesh Forest Corporatxon ‘Ledrinitia
0 pELiOO of l(one) year for post :
;;HDeomali vice Shrl M.N.Zhasa IFS transferro A

ANNEXURE —~

UJVLRHM.,N T OF A IUL'ACHAL PRADES

DEPARTHENT OF EdVINOIMENT £ F oniasTS y67>,;
| TR » i
y v : - hi“\
. ¥ , P RIT N
. . i ) R
y 0 R D E. R bhihis i
. b ! TN i
1 5 s IR e 3

" The Covernor .of ArunaahxbfPrddonﬁ is JAfman to placeo

i‘the services of ShLi T.Millang, IFS° (lDOZ)LOﬁ depdt;tion with-
&]y for a

5 General:

'The terms .. conditions of this dcputatlon shall be.

'f]governed by the $tandard terms & conditions apalicable in case

oL deputatlon of IFS offiCors to thc Corooration.,v, ‘

. 7 shri T. Millang . IFS shall handover tho charae of ‘Itanagar
“social Forestry Division to Shri M.S.Megi, IFS LCF (P) who iS‘
.allowed to hold the additional charge of Dnvisional Forest Officer

_:{ﬁltanagar Social rorestry Division in addition to his own duties
;& without any extra remuneration till a rogular incumbent Divasiona

‘.Porest Officer is posted

;'i‘."
o ‘ S &é&pﬁﬁ, [
o , . ' (G.p. Shuklaﬁ[é((ﬁ
' ' " Secretary (Envt.. & Forests)
Govt. of Arunachali andesh
.Itanagar. ' “W}
7 Memo.No.FOR.263/B(A)-2/83(Pt) )8 G 9 _(( td Itanagar the
e / ' . -.( QL[ Junc'96
Co ‘ . ; .,‘,{;‘\“
" Copy toi- ;_ L v“f,“. X J 4
-1, The 80cretaryqto Hon'ble Governor, A.P, Itananrq
2. The P.P.S to Hon'ble Chief Minister, A.F, Itanagar. o
-3, The P.S to Hon'ble Minister (Fnvt. &‘Fofests),‘A P, Itenagar,
‘4. The P.S to Hon'ble Dy Minister (Envt & Forests), A.P, Itanagar.
S. The P.Sto th all Minister /spcdker/Dy Speaker. of AP - |
Itanagar/ ﬂahar@agun. PR e
. {‘.i"‘ : . ‘

6. The Dy Secretary to the Gov&é of India, Nlnistry of Envt. &

Forests, Deptt. of Envt. & Forests Paryavaran’ Bhawanp CGO Comﬁlexfm

Lodi Road, New Delhi.

7. The P.S to Chief Secretaery, &.P, Itanagar.

8. The Commissioner (P & AR), A.P, Itanagar.

. 9. All Dy Commissioners/ Addl Dy commiZiloners, A.P- -
w o . ) . ,‘!l‘ - .
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10.
11.

12,
; X3, -

13.

14.

15

16,
Ly
' The Officers concerned £7r necessary action[

18.
19.
20,
21,
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Nl CﬁnSL ator’ o£ rnrust

The Mnnucinq Directo APPC Ltd. Itanagar £or inf“nnﬂ

a"‘

\.lOn._ . . . in ‘-"A (“'-‘,‘ . .

All Divica donal rorcut Offnccra, A P. including Dy.
ghief WIldllfO Wardgn, Naharlhqun.~_.‘& ;, . S
The D1rcct r.of Infnnwatlon & ‘Public Re]atlon,Govt,
of AlP. Npharlagun with the request tor publlsh in‘“
"the o£f1c1al GdZCttC accordlnoly.-«.l K bg

T Dlrc ctor ﬁf ,ccounts, Govt of N. P. Naharlgdmn,ﬁ

b

‘dTbe.Prxncnnﬁl A P.~F1LL~L schonl, Rorng. : .

The EXF offLCLOHDircctor, SFRI, Chinnu.; o

nll branchgs of this offlce.
Pg;sonul flle of ths uffchrs concernvd.
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Circle,

4Ar
P \l ‘.ii . ',:
to order for rGVereion of Shri,T. Milianq,

‘E Arunacnal
o ot ' "'1
Pradesh lorest Corporation Ltd.,_to the Leyartmen of an. &
Forests, Govt. of Arunachal Pradesn, with 1mred1ate effect. .
' : T L.
RTINS }é \/
_ ; On rever51on from A P.F.e.u,,s ri T Mil ng,

IFS is posted as Conservator of Porests,
with Hi~ at_Deomall,

— 4"

ﬁwwvanc,h—HB

ArlNACHAL Fial e St

st ie'pleased

J?Fd A
“ ‘f‘s‘f:‘x‘b

Southern Arunachal ~

—-l

tra S*

videbbhrl M L Deorl IFS,

" ferred.

-

. il

IFS shall be relieved of the charge oL Coneervatgr of Foresta ‘ ?T
(saC), Deomali w1th1n 5° (flve) days from the date of issue of g;

' this order for: hls taklng over charge ot Dlrecton, State Forests %%
R@search Instltute, Chlmpu (Itanagar) vide orcer No. POR.JG&/ %{%
E(A)/9S/Pt/18650 75, dtd. 12.06.96 and that. Shl;l«éM .L. Deori,’ '&&":i
1S, "shall stand rtlleved from- the chdrge ot Congervator of . Hjﬂﬁ
Porests(SAC), Deomall from the oate, Shrl T. Mlllang,IFb,_ f?ﬁf;
relleves kim of the charge or on exgxry of ‘the. pérlod of ?éﬁf

%flve) days Lrom the date of 1ssue of - thls order whlch

ever is earller.

Ly
I AR FE

It ‘is further n:dcred that, Shri M L Deorl.a-

2t ondom A S :
st

va

<;l§$u<2xnaﬁz Qe

N :-~: Cr (G.p. Shuklh )

af'% ooE0 LT L7 secretary- (CEnv. & FOKLétS;?é
Ll ‘;{?,~," . o Govt.‘of arunachal Pradesh
RN g Itanagar ~74“ S,

Memo No. FOR 308/E (A)/95/3/é5‘3
Copy to.e‘”"
’ .; i.,;

‘A.P.,Itanagar. : . ST fé

.The. P.S.

:'The P.S. te all Ministers/Speaker/Dy Speaker of Coeonn
AP, Itanagar/Nanarlagun. ‘ }.,‘ R RO ¥

Dated ILanagar the ngmjd296 ;ﬁ

— 175;2/ LT C)cA7/ .
. it .

, ' ‘A'.,'
The’ Secretary to Hon ble Governor, A P.,Itanagar. je
The Specral Secretary to’ Hon'ble Chlef Mlnistar,

The P.S. to Hon'ble Minister (E&F). A. P.,Itanagar. i

to Hon'ble MiniSter of Sta«te (E&F) . A.P., o '
Itanagar. S '

The Dy. Secretary to the Govt. ofi.India, Ministry_. v
of {Environment & Forests, Deptt.;d' Env, & Forests, ~ ;i
Parayavaran Bhawan, CGO Complex, Lédi Road,New - T
Delhi. ; o
?hévg.s. to Chief Secretary, A P.,Itanagar,

. . , . ;: h
;' [ < .. " . 2 - ' v T [
Vo " Contd...2/- | g
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“-* 197A11 branches of this ortice. o e

l3/-

—

Pf
8. The Commiosioncr (r&ar), a, E.,Itqnagar.

9. All Dy CommiS°1ontrs/Add g mi% ioners,a.p.

1u Thu'gpiuf cOn»%rvuLuvag{ﬁ" & ": &ﬂ}iic Itanagar.

11. AlLPConbervator Df'bor??E?!#;i;??ffﬂfg

12,The: Mandging Dl:cCtor, APFC Ltd., Itanagar for
1nformat30n.. q‘- 3 -L N R

‘‘‘‘‘

313 All Divisional®Forest Offlcers, AP} includlng

Dy. Chief Wildlite warden, - Naharlagun.{ 4_“... e

14 The Dlrector of Informdtion & - Public. uelatlons,
T Govt. of A, P.,'Naharldgun with ‘the’ request to; Pu-'
lish'in the official- Gazette accordlngly.”" b

15.The Dlrector of Accounts,” cht.‘of A P‘ Naharlugun.
16.The Prlnc1pal ‘A.P, Forest School, ‘Roiﬁg. ‘
17.The Director, SFKI, Chimpu, - |

l8.The officers OuQCCIHLJ for necesaary acLion

-

l."

-20. Personal flle of uEficers concerne ed.

21, Ten sparc coples. ) ‘ ',y ST ;
. L S ) e / . ; i ; L b
o : '5 _ ..1‘ o

T D (0/‘1
S P = (Gl Shukla) 7’/ "é

= ¥ o= - Secretary-{ -Envi &’Forests)
SRR . Govt. of Arunachal, Pradesh. .
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GOVT. OF ARUNACHAL PRADESH _ 27
TOFTICE OF THE CONJERVAT “OR OF FORES"‘S - - )
SOUTHERN ARUNACHAL CIRCLE : o ,
P.O, DEOMALI DlST.I‘Int\P . : :
N o''T 3 F I ¢ A T I o N o
. ,f‘ . _ L
‘In persu.me of the Secretary(Envir)nment o L
& Forests) Govt., of Arunachal Pracesh, ‘Itanazar's - R o
/E-(A)/°5/31553-7.>2 L

orier issued under Memo N_.FOR,30%
8t .22.10.6 and W, L.MGSSa e N.. 2738-3¢ 3t. 25_10
issued unfer Memo N cuR/SOB/E(A)/95/32923~25 dt.'
25/10/S6 I.have assv .ed the charce wf the consecrvator

‘wf Forests, ‘Scuthern Apunachal Clrcle Decmali- in the E,

A.N., of to-day the 28th Oct'S6 erpacte and hereby
notify the same to (1) thae Tccasury COfficer, Khonsa

and (2) the Branch Manager, State Bank .f india,
Khonsa/Decmali. ,

nature »f the undersigned is

The specimen sig
c0pies +f above Govt,

enclose¢ herewith alon with the

crdecs., o -
. ¢ .y s 3
! LR ! ’ - sl
RS ‘ ' (x.M*L G)IFS AR
o . . - CONSERVATOR OF FURESTS ' - e
| : Loy
" SIS . SQUrHERN ARLNACHAL GIRCLE = - j}""- ! ; l
o . DEOMALI. i R 111
IR i AT
e~ st o it ‘ 9 $ r. lﬁ'lb,,i" ‘5 L:“fét[a g’;‘L !
Memo N...SAG/D~77/96/Q /(3 J)t Dc;:ﬂ gna;]:s,, L /Oct""é. ;
. l;, h "h £ , R RS 1
Cipy_teizl i) T AR £ 0 ?g,:#,:ifﬁ : it
3 e gk z S é“f?;h; R o : B
”entralhs ‘A¥p!shillonc ’@,M"' e

1, The Ac:ountant Ge ne:al
alon, w1th a cipy ~£f certlﬁicate o transfe: of .

char es for information and nbcessary£actlon h;;a o

2. The Prlnzlpal chief Co nscrvatﬁ: of Forests,A.Pe 0 (lF
Jtanabar alsnowith a copy. of cectificate of tcans- %?
fer of chargoes in JUpllcate for fava r of information

tana ar for favour -Yﬁ y
:

. 3. The Manac¢in, Dicecter, APnC Lt

e

e Sein et e

gl lar M o L P O P o3
N 3 Ot Lo AT ErnY ok F ST s

of information, ! »

4, All Cunsecrvatur Jf Forests, i/c Chlef WJl@life co
,Warécn, A, p.atana\ar for. Anfﬁrmatldn“‘# .];fﬂ-zzﬁ%
. ; i
5. The-‘Fi\,l1 Dirsctzc’ ; T$(Cr Prvjcct Miao foc informat yéﬁ
< €. All DlVlslona_ Farest’ Of"xcgrs, Arunachal Pradesh, 73}
for informationn, - P ‘w{é!

7. +‘he Deputy Coamis siJncr,.L h;t/Diban valley/;irap .o Ry
and Changlang'Dist. < | n‘umé S L 14&

8. The: AGdl. Dep)ty C. mmisgloner, Ra;d ca ";"*-3£F‘

. e : 1, IIPTINEA It 11 ¥
S. The leeCtJf wf Aucount":'A Pf ahar%agun. . &1;;,Q%Y
10. All Divisionel Mana er,!Ap C'L é' ' L f§4'
11. The Branch Munagec,. SBI, De,nali/thn _ T
The Gecneral’ Mana'cr(l),cash ”rOp,.APfC Lté ' S ?ﬁj;
De)mali fvr informa ton. . roeel ik S f}ﬁ:
£ . n"i‘.;-',i
: ;ﬁ:"h.
it | ¥
:‘lﬂg" c_,’

AT, . 135 ‘,.
(o BLLA U§ﬂ3

ZONSER YATOR OF FORESTS Poog
' SOU.tiERN ARUNACHAL CIRCLE c !

! | : - DEOMAL:. x

H r X ! . . ‘ P
xP/28/10/56, e/ o
' x ’ Db
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LRI 07T ROMHEAT & FOR3E7S

' | Rt Y
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’ : DA N PR -.,~1»' AWHMACT AL, 2 ADES T ‘

\ G
NI.FOR/I/E(A) /97 /13, 664--793 Ltd. Ttanagar, the 9th Anrilf®

¢
'
Cr

In pursuance to the Govt. of Incia, Mlnlstry of o
AV, & Forests, New Delhi's oraer N0.42011/2/95-IFS-I dt. 1 /2/95 &
HO VO?/47011/7/97 IFS~I dt. 9/3/93, the Govorno; of.Aﬁgndchal -
DPradesh is nleased to Qrder that fallewing I.?.é Offxcor, shall
e ralleved ol thelr uutiwsltxqm'thu Zovi, of Arunachal
Pradesh immeciately rom the date of hancing over their respective
charges so as to enabhle tiren ¢ join their new assignment as
Toonservator of Forests under vilzoram Gort. . where nosted ‘on

nromotion.  They should hand over charge positively before

. ' 1‘i‘ ,'i.
.30/4/99." L _ , N
_v/)/i. Shri T.'itillang, Tmg, | | S
v Denuty Consersvator of Cores.s ce v .
AN Incnarge Southern Circle, Deomali. ., - ol
2. shri L.x. pait, Trs, | : t%A
A Lenuty LonSﬁrv1to. O f Forests, e : 1&
A Incharge Central Circle ' “%,
L + ) ' L
il — N ) . } i
ST 3. Bhri M. Namseom, TRY, s
, Leputy Conservatcr of Forasts, L e
o Incharge western Circle, Banderdewa, 3%
: ’ . ¢ ‘:; 'l(r)“:
ﬂa' :
- ; ! g})( .
<, R ’
- . B
A\ . I
~—— R . Y ) Ll
- 7 g&c:\ ; ,ig

f - ' ( S.R. Metta T’j" o
L : Principal Sécrataﬁy(?hv.ulorcdt3j~

. Govt. of’Arunachal ”radesh”‘, S
h ! tunaqar. ﬂ 4.9 q 5 A
PO NG.FOR.3/E(A)/97/13,654--793 prg. *tnnaaar the. 9th April/99£ﬂ '
. X ‘ } g
ot : SR . ! "‘ ' -
‘:l. The Secretary to Hon'ble Governor, GﬁVt‘!bf'K P., Itanag 4& e
’ i . - , N

. | B
2. The Secratarv to Hon'ble Chief Hinis*ex
' Ttanawar.,

. The P.S. to Hoon'ble iinister (DEF). AL 6

i Cr

q .
+ ce——— ‘—", N v
R

%. The 2.5, to all Ministers/Snéaksr, Dy,

“'aharlaqun, A.». !? ¢
5. Phe bireetor o Lh Gove. of T TG Minilstry of Bav. & by |
forests, ‘boot. of Tnvironmeat < ‘ﬂ*oqt ; Paryavaran Dhawvan |
C.G.0. Com",.LeK, Lodi Road, Now beinid, : ' 'L} 4
N '.(
5. The .S, bty Chief S2cretacy, Sovt. of ALPL, Ttanagar. 7ﬂ
7. The A11 qmqls sloners/Seeratari ~L . Gove. of A.P.. Itanagar.
b Contu. P.2/-
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h./’_)__.‘

3. The Chief Govi., of

Y \9,

Secrehary,

Portblair.,

10. The P.C.C. F. &

Porthlaie, U
i

11. The P.C.C.F. & Secrecary (E&P),

12. The 4ll I 2ads »f Denartimente .

13. The 'All Dy. Commissioners/Addl,

“‘izora .,
Secratary (n&7),

Itamaqar,

Aizwal.,

Mizoranm,

ALk

Sovi. of

Dy. Commissioners,

Y

Aancyeran & Micobar Iszlancs,

Alewal.

[P - |

A.P.

L O

l4. The All'Chief Conservator »% Forests, A.P., IFanaqar.

Arunachal Pradesh.
.C.LTL., Chamnu, Vna-Ulhar.

15, The ALl Conservator of Pore sts,

15. The Managing Director, A.P.7
Ttanagar, Arunachal Pradesh.

Li. The Director, State Torast Research Irnstitute, Chinmpu,
Van—Vihar;.Itanagar, AL,

School, AP,

includiag Ly. Chief

Principnal, A.P. Forest Trainina Roing,

1l Livisional Forest Cfficers, A.D.
Wilo llLe Warden, Haﬁarlaqun°
h

20. The Field Director, ProJoCt Tiger, Miao.

21, Tho Director of Information & Public nelations,
A

.'\'

'f Gazette acco"alnoly '
Lok .
"5l’< . - »' B
225 The officers concernou for neceq° Ty L
- iy S 3
23% ALl branch of this offjcn for info"m“LJon{;g
S St
24, The personal “ile of officers concerned. ' ;.|
' R ', :Q\.:‘..L
25. TP smare copies. foip ‘
25. Iaster copy file. T
oy
L /’ i
f‘ [
/"‘\Uwi’.j] P . R |
REEN U ( S.R. H::ht..d-r)‘ .
T Brinci ol w(ﬁ"“(’ -""V (T"nv STFore
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 QOFFICE OF THE CONSIRVATOR OF FORISTS .
SOUTHERN ARUNACHAL CIRCL® ' Q}O
RaQaREQALLLALRLETLTIRAR . '

HMeino NO.SAC/E-17/96/1937~ 38 dt.12.5.97 . 017‘/,
To i
, The “ecretary Environment & Forests,
... Govt. of Arunachal Pradesh,Itanagar.
Sub:- Sending of Retention order from GOI.
Sir,

I beg to submit that thgough initially

on my promotion to the post of the Conservator of.
Forests, I was posted to Mizoram by the GOI, the Arunachal
pradesh State Govt. had kindly reguested the Govt. of
India to retain me ins Arunachal Pradesh and depiglkited me

to APFC Ltd. as General Manager(T) vide its order; issued

‘under Memo No.FOR.263/D(a)-2/83/(pt)/18,549-649 dtd.

12/6/96 and thereby retained me in Arunachal pPradesh.
In compliance with the said order I had joined my dutles
in the APFC Ltd. as Genwral Manager( on 17.6.96.

v But it is sad that til) today even after
lapse of about one ycar from the date of my deputation
to the APFC Ltd. my retention from the GOI has not been
sent, As a result though I was promoted to conservator
of Forests, on 02/02/96 by GOI. I have been. drawing my
monthly salary at selection grade pay scale(i.c.Rs.4100/~).
leading to financial hardship. '

I therefore, request you to kindly persue
with GOI eerly to send my . . retention.'order 1mmediately%
Further I request you to kindly issue hw@czssary order for|
allowing me to draw CF's pay scale w.el.from 17/6/96 the 5
date T had Joined my duties in the APFG Ltd. as General f

Manager. , oo TN
]

Yours faithfully,

S s, ™

sd/~(T.MILLANG)
CONSERVATOR ‘OF FORESTS
SOUTHERIMMARUNACHAL CIRCLE:
! <O A l‘l -

i
I

L3
’u i
I
LY K
1 o
i
[
[
o

1. The Managing Director,APFC Ltd. Itanagar with '
request to issue necessary order for allowing"y
the undersigned tb draw GM's pay scale w.edfs |

N 17/6/96 to 08/11/96. S, ‘ R

2. The Director, Ministry of znvironment & oS
Forests,Parvavaran Bhawan ,/*CGO Complex, Lodi "'
Road,N+w Delhi for his information and :
necessary action. He is requested to send
retention order aS'early.a§ possible. ’

copy t?i:

‘ _ PO -'
B GE L Y

' ‘ ' §a/= (T MILLANG)

CONS SRVATOR  OF FORESTS

v

Atented b SOUTHERN 2ZRUNACHAL CIRCLE
e | L opEgaALI. g
. Co _.,..:,, ‘.“-5“ ,“:l
@Léwng;L- _ R oo
3 614 250 o : L g
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To
[ . ! -
‘i The Principal Chief Conservetor of Foreats
and Secretary(Envirofiment & Forests)
B Govt. of A:unachal‘Pradggp;;ﬁanagar.
e S e

o©:

Subj= v Payment of the CF's scale.

'

f

Ref; ~ GOI's order 42011/2/95 IFS T dt.02.02.96

Sir, : : , Lo
With reference to the GOI's order quoted Ry

akove, under reference, I beg to inform ‘you that on L

my promotion to the post of Conservator.of Forests, [

I was deputed to the APFC Ltd. and posted as GM(T) o

(which is an equivalent post of CF) vide Govt's order -

FOR.263|2A~2/83/P/18445-545 dt.12/6/96. Accordingly

I had jolned in the office of the Managing Director,

APFC Ltd.Itanagar on 17/6/96(FN) and I had assumed T

the charge of the Gensral Manager(ITP) instcad of C

General Manager(T) due to political reason and had

continued in the post till 28/10/96(FN) .Thereafter

I was revevted to my par-nt Department{i&F) and

posted me as Conservator of Forests,Southern Arunachal 7 .'i;

Circle,Deomali vide Govt's order FOR.308/E(A)/95/ LR

3/653=7752 dt.22/10/96. In compliance with the order ; “;

I had assumed the charge of the Conservator of :
Forests,8outhern Arunachal Circle,Deomali on 28/10/96(AN14_

£

From the facts stated{above, it may kindly
be seen that L have completed more than 2(two) ymars
in the post of the Conscrvator of Forests or its
qquivalent post(GM) but still I am crawing scale of

- e —

selection grade only losing monthly a considerable ;'j@ ‘

amount since 17/7/96, : SRR ‘
. S,y

S, I therefor:, rcquest you to kinly allow me’ﬁﬂ}-ﬁ;f

to draw salary of tne CF wee.£.17/7/96 since I have A
bein discharging duties of the CF orits equivalent
post(GM) with responsibidities and jobs of the CFsince
17/7/96. In this conncction kindly refer to the CF,SAC,
Deomali's letter No.SAC/:=77/96/1937-39 dt.12/5/97 TRy
wherein I .had requested you for puyment of the CF's
scale but :no reply has so far been received from your
ende ' ’ . o
v Yours, fajthfully,
:l' ' ' .’f/_';f:/, //'/
,(T.MriLAN y

CONS ERVATOR OF FORESTS} , :

. D':O“_l./il_‘.l_..'. ’ it e
Memo NO.SAC/E~77/96/ 2432 Dt.Deomali.the/ [/ /Tan'99."

Forwarded to:=_

The Principal Chief Conservator of Forests,
Arunachal Pradesh,Itanagar for favour of
his information ae? necessary dction pleasea

1 b

ftonted o T ’ !
: o . v N E @ e o ‘ .
. : : S R P
(:U4qu” (T.MILLANG) e
[ CONSERVATOR OF FORESTS ' S
6] 4] 205° SOQUTH=RN ARUNACHAL CIRCLE

R MALT o
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. sir, FIRRI

(:U&L - "~ ( T. MILL
CON3ERVATOR OF FORUYSTS

— U ) b ~

ANNEX VRE— Ng
The principal Chief Conscrvator of Forests CB
MY

and Principal Secretary (Env.& Forests(,
Govt.of Arunachal Pradesbh, )

Itanagar.

sub ¢ . payment of the CF’s scale Wweeofo AN
! w,l 17 0070960 . - . o o
Ref : My petition dated 12th May/97 and 11th

JJD/99 ° o N .':{}L

.._4_.

© v e s o e PR g

In continuation of my previous petitions
cited under reference which were forwarded t3 your
office by the Conscrvator of Forests, Southern
Arunachal Circle,Deomali vide his memo-Nos.SAC/
£=77/96/1937-39 dtd.12.5.97 and SAC/:=77/ 96/203 dtd.
11/01/99, I beg to inform you that till to-day,

I have not received any kind of reply or infomation
on the subjcct £raom your office. I have been
patiencly awaiting approval of the Government for
payment of the CF's scalé to me with effect from
17.7.96 but I am sad that no deserving action has 80
far bcen taken by the Governmente.

i
v

I, therefore, once again request you
to kindly take this matter with the Government for
approval of payment of the CF'a scale to me w.e.f.
17/7/96 at the earliest possible time and to

" conmunicated such approval within a month from the
dete of writing of this petition failing which
I shall be compellced to take shelter from the
Court of law,

‘ Receipt of this petition may kindly be
~acknovledgedo ‘ i

Yours?&aithfully,

\ - / 2
( T. MILIXKG ) IFS ,
CONSZRNATOR OF FORESTS .

FOMALT

. T

Memo‘NoeSAC/E¢77/96/,,35““"btoneoma¢1.che }S” th March/99
Forwarded to:- . .

The Principal Chief Conservator of Fordsts,

Principal Secretary (Env.& Forests)
ovt.of Arunachal Pradesh/iltanagar for his
information and early-neecfil necessary

DSt

action please. .I.
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;. BOVERNMENT OF MIZORAM \ // i
OFFICE OF THE CHIEF WILDLIFE WARDEN /
ENVIRONMENT AND FOREST DEPARTMENT ‘-
: MIZORAM z::: AIZAWL RV
. L
\ ‘.

 The Frinctipal Secretary.,

Environment & Forests,
Govt.of Arunachal FPradesh,
Itanagar.

r

Through Froper Channel.

i

Wy o7

o
t Dated Aizawl,the ¥ th,July/1999.

r the period_ _from

Pavment of the CF's pay scale fo

17.6.°'96 to 30.4. 99, !
N ~ .3 .
L X -’ ,, -_‘:\~'

My ﬂ@titimﬁﬁ.ﬂﬁtﬁd‘12th,Mﬂy.'97, 11

Mmrﬁrw,‘rvﬂq.,g/wy%
. {1‘

]

th Jan. 99 and lﬁth.

In continuation of my previous petitions -quoted above
which were forwarded by the C.F. 5AC Deomald” vide Memo Nos.SAC/E-

TI/96/19E7-39  dated 12.5.°97. even nos./2Z05

dated 11/81/99 and

15/%/972, 1 beg to request you once again to kindly

look into_ the matter personally by yourseldf and consider -my
earnest and genuine demand at the earliest.

ii
! . o \/
1
.;o“!“".' ‘
Hde f 0,
-@f'
i 7
{, -
1 A Oa - -
i - '4_%9
St R
!
et g
Sir,
11873 dated
e
-

T In  this connection, I would like tb in?orm you that I
was promoted to the post of C.F. amt™transfegred to Mizoram vide
the Govt.of India, Ministry of Environment & Forests, New Delhi’'s

L order . 4201WH5-1F5-1 dated 2/2/96 and accordingly I was fully

prepared and ready to join my duties in Mizoram immediately since
a‘matter of my promotion with higher pay scale and the
effective date of my promotion was from thé date of my Jjoining in
as per the Govt.of India’s order mentioned above. But
of releasing me from Arunachal Fradesh to enable “me to

it was

Mizoram

instead

join in

l-Jh

Mizoram, The State Govt. vide your order No.FOR 263/D(A)~
D/83(pt) /18549647 dated 12.6.796. had deputed me to the AFFC Ltd
for posting me as| General Manager which is an equivalent post of

dodneg my dulies dn Lhe A8 o0 Ltd, wn

?..///?--//'/

l./-tl.).
i the ALCF.F.C. Ltd upto 8.11.726(Forenoon).

OL.F.  of the Foregt Department with the same pay scale (Rs.4500-
1O0O-5700) . I',m cpmpliance with the State Govi’s order, I had
19946 and continued

N
HA
4

Contd....2/-
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1 was reverted to the Foz;st Depaftment from thé _
Ltd. and posted me as C.F. S.A.C. Deo@ali vide vyour, |

FOR EmM/H(ﬁ)Wﬁ/Sl,éﬁ3m7ﬂﬂ‘;dmtwd- 22,1050 9. ancd in s

compliance with your arder, 1 had joined as CF,'QZA.C. Deomall on

g /10/96  (A4ternoon)  and had been continuing in the post upto-
M. 4,099\ kill 1 was released by the State Govt. . frjom Arunachal_'
Fradast. f«W | ,? g Co
Gince posted as G.M. A.F.F.C. Ltd. and as CF S.A.C. .
" Deomali, I had been discharging duties of the (GM/CF  with the”.

responsibilities and jobs of the GM/CF w.e.f.17/76/96 to BB/4/99 .
i almost I years without payment of the GM/CF s pay scale. It‘{

fo
is very
submitted

th
Le

part of the Govt. that though I was used astM/Cﬁ for the perio@ﬁ{
mentioned i

cf

un
4rpm Arunachal Fradesh to enable me to join in. Mizoram as CF ;qwi
compliance with the Govt.of India's order mentioned above. §A$H
In this connection, kindly refer to ¢our orders and !
letters posting me as GM/CF and addressing me as GM/CF ag
detailed below - L .
; ‘:/(w’27
1) FOR ﬁ&E/EA*Q/BZ/p/18,445"5454dated 12.6.1996 and FOR
e /DOA) ~2/83(pt) 18,549-649 dated 12.6.1996-deputation
order (to the AFPFC Ltd) and powting order for pogting
ne as General Mamager AFFC Ltd. 3¢ C
L )
) FOR TP8/E(A) /95/31 653752 dated ~2.10.1996 — reversion
order(from the AFFC Ltd to Fprest Deptt.) and posting
order as CF, 5.A.C. Deomali. \.\?'?
T
) FOR 366/E-2/31/V01-1/62990-96 dated 24.2.1999 order to
take the charge of the €F. E.A.C Tezu addressing me as
N C.F. S.A.C. Deomali. | -
i . o
2y M(ay  FOR/SL/74/E(A)-2/10,551 dated 18.3.1998. & . . SR
qqéﬁ~(b) FOR 430/EA-2/95/27,622-30 dated 8.7. 98. ‘Addressed thg;, )
o oo FOR/CC-1/10/98/1260 dated 1.12.7°1998. :undergigned i hﬂv
\q (& Ad)  FOR ~QB/ACCT/94/36,476-81 dated 23.10.98.1as C.f. ) ,?gy N
\90} (e) FOR/S174/E(A)-2/Vol-1/1827 dated 28.1.98.1 / ;ﬂ& ﬁ!hf/”
i : . oA 27
' 'S I . 0. (,).({_’)‘\ . )7)(4;&: —
2 e A
5) FOR/S1/78/EA-2/21,483-84 dated 1@:7,f§&.‘%9ddressed m%ﬁéﬂbk#’
’ L : o . ek as Generall'(’
oy Manager ( T .4
i pLPLF.C. Lta

much regretted that despite my Z(three) petitions
to you as quoted above, for payment of the said pay.

¢ State Govt. is silent and no response to my petitions has .

en made so far. It is a very cad affair and injustice on thé%w

the

above, the State Govt. did not pay meiithe due pay scaleﬁé

post I held during the period, If the ! Government Was'

able to pay me the GM/CF's pay, I should have been released

Contd...3/—;
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that I was pasted as GM AFFC Ltd. and as CF and I was used as GM

and CF by the State Govt.from 17/6/96 to Z0.4.°99 for which my -

demand for payment of the CF’s pay scale is fully justified and
may kindly be paid early. A ter posting me as 6GM  and CF and
) addressing me by these designations from 17/6/96 foﬁ about a
Bt period of I(three) years as mentioned above, now | you have
addressed me by the new designation — &as "Deputy Conservator of

From the above correspondences/orders, it is obvious

Forests - Incharge Southern Arunachal Circle,Deomali” Vvide your.

release order No.FOR Z/E(R)I7/1T,664-773% dt.9/4/99 *¥rom which it
appears that when the State Govt.wanted my services in the State,
I was posted as GM/CF and addressed'me by these designations but
when I was released from the State my designation was changed as
"“Deputy Conservator of Forests,Incharge Southern Arunachal Circle
Deomali” which is absurd, shocking and a great humaliation to me
which cannot be accepted by anyboady. I request you to change the

Designation “DCF Incharge S.A.C. Deomali" as mentioned 4in  your "
. 4 ] . 1

Lrder mentioned above with the original designation "CLF Ly i,

oo .C.Deomali"  as was done so while posting.me :there vide your s

posting order No.FOR TOB/E(A)/FS/IL 653702 dated .22/10/1996.

[

1

H

Sir, kindly note that this is my last and finalhf

petition on the subject. If nothing is heardlor}keceived frrom yogﬁ}
on . this subject and the C.F's pay scale is not given to me in/’;

i

retrospective effect from 17/6/96 to I0/4/99 within I(three)
morths from the date of this petition, I shall be compelled to
take shelter from the Court of Law to get my genuine pay scale.

Youqé faithfully,

/
o, ,*Siy;; ’.m‘f"""f /
¢ 7. mxdﬁ&iaﬂ?
Chief Wildlife Warden,
——— : _ Mizoram,Aizawl.
Memo No.G—13®11/1/94—CWLW/?$ : Dated Aizawl,the S th,July/1999.
Adygnce Copy to:- o

PO

€ - I
ﬁgﬂahﬂﬁﬂ 1) The Frincipal Secretary,Envivonment & |
s Forests, Govt. of Arunachal Pradeéﬁ? i
ITtanagar. :
2) The Chief Secretary.Govt.of Arunachal !For their kind
Fradesh, Itanagar. linformation and
inecessary action:’
Z)  The P.S. to Hon'ble Chief Minister,. . i
Arunachal, Fradesh, Itanagar. v
4 :
4) The F.S. to Horn'ble Minister, E & F |
Arunachal] Fradesh, Itanagar. 4 1y ;
"l‘ :,5 T
' A .
& The Managing Director A.F.F.C. Ltd.' -t
Itanagar. S
%

Mizoram,Aizawl.
\ c

e
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Chief Wildlife Warden, "

JYC— Aete Jbaﬁ | | . {'j %é
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IN THE CE@TEXEiADMINISTRATIVE TRIBUNAL : GUWAHATI BENC
Lo L

.

Mw““

i

0. A. NG, 160/2000

IN THE MATTER OF :

Shri T. Millang

” 0 & & 0 APPLICANT‘

- Versus -

The State of Arunachal Pradesh'

and Others.

"“...... RESPONDENTS.

\

- AND -

IN THE MATTER OF :

A Written Statement for and on

behalf of +the respondent No. 1 -

The State of Arunachal Pradesh.

WRITTEN STATEMENT FOR AND ON BEHALF OF THE
RESPONDENT NO, 1.

te That the present application is without

any cause of action and hence liable to be rejecfédg

£
vl

2o That the application is bad for non-joinder

r

of necessary party inasmuch as State of Mizoram has
-

not been arrayed as a party.

/ contd..... P/2
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3. ~ That the application also suffers from N
suppression of material facts which were within the
knbwledge of the abplicant and as_ such the same is

liable to be rejected.

4, That though the present application has been filed

on the alleged grievance of non-payment of the scale

of pay'of €onservator of Forest for the period 17.6.96

to 30.4,99, the said grievance is not justified as per
the existing law. It may be mentioried that as per
G-overnment Order No. FOR.283|CORP/84/22131-230 dated
23.6.98, the post of General Manager in APFC Ltd. was
equated to the status and responsibilities to the post
of Deputy Conservator of Forests (DCF), Selection Grade
or junior A-dministrative Grade (JAG) with effect from

15.3.94, The said notification has neither been

‘challenged nor brought to the notice of this Hon'ble

Tribunal.

5. That the application is also not complete
inasmuch as, the applicant has failed to state as to
what scale of pay he is claiming and what is the .
difference of pay that he was drawing. As such, the
applicant is not entitled to any relief for want of

this very trelevent information,
6. That without prejudice to the preliminary

objections raised hereinabove, the contentions and

averments made. in the application ‘is hereby replied t&

contd.... P/3
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1o on merits., Be it stated herein that save and
except the statements of the application which are

specifically admitted hereinafter, the rest are denied, -

7o That no comments are offered with regard to
the statements made in paragraphs 1, 2 and 3 of the
application, However, it is stated that no cause of
action lies for this applicaﬁion as the claim for

enhanced pay-scale is without any basis,

8. That the statements made in pafagraph 4(i)

of the application are not wholly correct and there

is suppression of material facts which were known

to the applicant. It is absolutely incorrect that the
applicant was ready to join at Mizoram in compliance
with the order of the Government of India and that the
Government of A-runachal Pradesh did not release him,
On the other hand, the applicant himself wrote a letter
dated 24,2,96 to the Principal Chief Conservator of
Forests, Government of Arunachal Pradesh, requesting

to retain him af the present post till April, 1996,
on personal groum':!sa Thereafter,»due to exigencies of
service and other relevant factors, the State Govern=~
ment requested the Government of India vide letter i
dated 12,6.96 for retaining the applicant in the State.
The services of the applicant was placed on State
deputation as General Manager (Ie;?itorial) to the
Arunachal Pradesh Forest Corporation Ltd. though he

reported at Deomali to take charge of General Manager(T) -

contd.... P/4
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on 16.,7.96 but he could not do-so. Subseguently,

the applicant joined as General Manager (I.T.P) on
19,.8.96, Furthéf, ﬁhe statement made that the post
of General Manager is egivalent to the post of
Conservator of Forést bearing same pay scale is inco-
rrect and hence denied., As stated earlier, vide order
No. FOR.283/CORP/84/22131-230 dated 23.6.98, the post
of General Manager in APFC Ltd. .was equafed to the
‘post of Deputy_Coﬁéervator of Forest (DCF), Selection

Grade or Junior AdministratiVe Grade with effect from

15.3.94.
Copies of the letter dated 24,2.96
- and order dated 23,6.98 are annexed
hereto and marked as Annexures -
I and II respectively,
9. That the»stateménts made in paragraphs

4(ii) and 4(iii)- being matters of records of the
case, nothing is admitted which is inconsistent with

and/or contrary td what appears from the said records,

¢
N
o

10. That the statements made in paragraph 4(iv)

of the application are not wholly correct. As stated
earlier, since the post of General Manager is equivalent
to the post of Deputy Conservator of Forest, there cannot
arise any claim for granting higher pay scale of
éonservator of Foiests. Further, the order dated 23.6,98
by which the post of General Manager in the APFC Ltd.

was equaled with the post of Deputy Conservator of

contd....P/5
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: v
of Forest with effect from 15.3.94 has not been

challenged by the applicant.

11 Phat with regard to the statements made

in paragréph 4(y) of the application, it is to be s
stated that the representations of the applicant were
at?ended to the case of the applicant was duly referred
to the Govt, of India vide letter No, FOR-51/94/E(A)-2/
Vol-I/324~26 dated 24.9.99. However, the Govt of India -
vide letter No. A.42011/2/97-IFS-I dated 17,11.99
communicated its decision not to grant the pay scale

of €Eonservator of Forests to the applicant with effect
from 17,6,96 as the applicant was éppointed to the
Conservator of Forest pay scale with +the condition that
the order will take effect from the date of taking
ove; charge in the respective constituent units of the
Officer concerned (including the applicant) vide posting
order dated 2.2.96. A copy of the said communication

dated 17,11.99 was also endorsed to the applicant which

the applicant has suppressed before this Hon'ble Tribunal,

Copies of the letters dated 24,9,99
and 17.11.99 are annexed hereto

and marked as Annexures— III and

IV respectively.

12, That the statements made in paragraph

4(vi) of the application are absolutely incorrect and
hence denied. It is incorrect that the representations
of the applicant were not repiied to or that the
applicant was not informed about any decision in the
matter.

contd.... P/G
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13. That the grounds for relief as stated in

paragraph 5 of the application are without any basis or
justification. The post of General Manager of the APFC Ltd,
which the applicant was holding is equivalent to the post
of Deputy Conservator of Forest only and as such, the
applicant is not legally entitled to the payfscale of
Conservator of Forest. Further, theGovernment of India vide
its Communication dated 17.11,99 (5 copy of which was also
endorsed to the applicant) informed that the entitlement

to thepay-scale of the Conservator of Forest was conditional
to the clezr stipulation in the order of posting dated
2.2,96 that the order will take effect from thedate of
taking over charge in the respective constituent unité. It
is denied that there has been any violation of Articles 14,
16 and 21 of the Constitution of India or that the action
of the answering respondent is arbitrary, whimsical and

unlawful, as has been alleged.

14, That the reliefs sought for in paragraph 8 of
the application are without any legal basis on justification
and as such, untenable in law. In view of the existing law,
the applicant is not entitled to any relief.

15, That it is hﬁmbly submitted that there is no
cause of action in the instant application. Further, the
application having been filed with material sué;essiom of
facts which were within the knowledge of the applicant, the

same is not maintainable and deserves to be dismissed.

contd..to..Verification.




VERIFICATION

. I, Shri Sujit Syam Choudhury, IFS, _
Chief Conservator of Forests, Wildlife of the Department
of Environment & Forests, Arunachal Pradesh, Iianagar,
and duly authorised to verify this written statement,
do hereby solemnly affirm and say that the statements
made in the Writién,Statement are true to my knowledge,
belief and information derived from the records, Aand
I sign this verification on this 22nd day of November,

2000 at Guwahati. \fuﬂ‘[_fyw Cero Ut &Y
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sub = GaRI's order issued ‘under the memo.No.42011/95-
_J;IFSTITDt:‘2nd“Eeb/96wand“y0ur*letter No.FOR-72/
' E—AK‘ 424_36’;'Dt.’T.tJ19th’Feb/96°\kX){dL E .
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- . Fith.refference to the Govt. of India's erder and
your letter cited above. ‘T beg to inform that-thetconstruction of
my dwelling house.at Itanagar hasmnotyyetxbeeanomplqtgd.“A‘Dcrtion
of the .construction work is yet to be completed which may take
for.a period of one month. There‘1s*no body 'to“look after the-
work*ofrconstructtwn;;ﬁence,ymygpnessence;atwltgnngn,upto the
end‘of:ngqg[26r1§WEQQUared,fgnhﬁuge£v§§§0ﬁ.and completion of the

sooand viganefeoie
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I, therefore request you to kindly retain me in

. the %fesenf’pldce"qf“posttng’and’same“poét”uptO“the’Qndfweek of

the'monthwofwApril/96uto-enableﬁmemt0¢submitdthewtimqmﬂpund
reports/returns lgﬁgéaggountQ* 20 point programme e?g,ﬁfor the

month of karch/96s -
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Copy to:- ‘

1. The Director,G.0.I's Mintstry of Environment and_Forests,
for his kind information. This has a reference to the ¢.G.I'"s
order cited abdbove. Vonnu fafv ot Lt

2., Copy to-tﬁe Pfinéipal ghief Conservator of‘Roreéts, Gov@. of
_Mizoram,AIZARL for his kidd information. He iils requested
‘to kindly arrangé accommodation for the undersigned who will

FaaprjyeﬁngAIZApL'in the 2nd week Of‘AprfJ/gé;ﬁn?ﬁﬁ. !
_ . h oo Pk

“( Te MILLANG ) DCF.
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' ANNEXUJ?LE—_LI 2

( .
J
R GOVERMNMET Oy ARUNSCHAL | RALESH

— DEPARTMEN T <.;1.| HVIRONMENT. @& FORESTS
IT AR,
ORDGER

: In the 1ntereot of public service, the Governor

. of, Arunachal Pragtesh.is pleased to order that the posts of
the General Manapers in the .frunachal Pradesh Forest Corp-

- oration shall- stand equated in status and responsibility .
to the posts of Deputv Conservator of Forests?DCP) Selection

Grade (SG).of Junior Administretive Grade (JAG) .according as

the officeryof the FenlCofs "DYH:C.F. (SG) or’ DY C.B, (JAG)
- are appOLnted to h’%d the said post, .

Thls order will take effect from 15/0;/1994

NS Shukla)~7$ 6 (98
SecreLarv(nnvt &Forests)
Arunachal Pradesh :: Itanagar,

Memo, No, For, 23 3/CORP/J+/2? 131-2320 Dtd, Ita, 23rd June/98

Copv to 1= ,
1., The 3Secretary to Hon'ble Governor, ALD , Itanagar,

-'2. The Special Secrétary 'lo Hon'hle Chief NJnlbteP, A, P,
Itanagar ' :

. 3;- 'The P.S. to Hon'ble Minister(BEF), A Itanaﬁar

. 4, The P.S. to Hon'ble Minister of >uﬂte(u&P), A.D., Itanarar.
.. 5, The P.S. to all MJnloteru/upenker/ Dv, Speaker of A P,,

. Itanagar/Naharlagun
6. The Dy, Secretary to the Govt. of India,vNinistrv of
Environment & Forests, Beptt. of Envt, & Forests, Parva-

varan Bhawan, C30 Comnlex; Lodi Road, an—)elhl
7. The Pm”. to Chief Secretary,. ALD. ; Itanapar
8, The Commissioner (l”‘”) A, , Itanapar, o
9, All Dy. Commi.ssioners/Addl, Dv, Commissioners, A.D,
10, The Chief -Cogservator of lorests, Wildlife, Itanapar,
11. All Consepvator of lorests, A;P,
.12.’The Managing Director, APTC Ltd., Itanapar for information.

13, All iDivisional Forest officers, A, P, including Dv, Chief
Wildlife ‘arden, Waharla un,

14, The, Lirector of Informutlon & Fublic Relations, covt of
' A.P,, Haharlarun wiith the’ requeut to pUblish in the
official Gazette dCCOlenﬂlV

15, The Directoyr of Accounto, Govtl, of A;PQ, Haharlarun,
16, The Principal, A. Pv forest School, Roing,
17. The Director, %FPI,_ Chimpu,

Contd.P/2.
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- yeceipt of the Govt, of India(MOE&E)'s oxdex No, 420i9;

\ == N
ANNEXURE — |f4-[ (RGp
(. GOVERNMENT OF ARUNACHAL PRADGSH NS

-/ DEPARTMENT OFBVIRONMENT & FPORESTS Registered/

ITANAGAR, i

.no.mon.51/74/aA,2/vo1~x/ﬁg;by_&z Dtd.I%a, thSept/99

To. . ‘;ZAT rt‘\-\
: Shn R.BQS. R&wat, : ' .

Dirxector 1o Govte 0of Indie, .

Minsistry of Environmontd Forests,
Paryavaran Bhawan, CG Complex,. .

" Lody Road, Hew= Dolhi = 110 003,

Subte Appointment af Shxd T, Miliang, XFS on promotlon
to the poat of C,Fs 4n the pay. scale of M, 16400~
48080000/~ L

A

8ir, o . B o

This is to infoxm you that the Ministry vide ordexr
No. 42011/2/95-1FS=1 dated- 2/2/96 had conveyed spproval
te the appointment/promoiion of Shri T. Millang, IFS as
Consorvator of Forxests along with others and posted to
Mizoram vide order oven No., datade 2/2/96; As por oxder,
the effect of promotion as Consexrvatoxr.of Forests wiil
take effect from the date of taking over charge of the
post of Conservator of Forests An respective constituent
unit By the officor concernod, - Co

In this connection, it may be stated that on ;h/cr
1FS=1 -datedw 2/3/96, Shri T M>l1 ng YFS  had submitied onc
reprasentatlon vide No. SF1/27/93/1879-81. dated~ 24/2/36
with the request to allow him to continue in. Axunachel
Prodesh upto April/96 (capy enclosed). However, concidering
the interast of the State, it was daclded by the State Govt,
Lo retain Shri T. Millang, IFS in Arunachal Pradesh against
the State deputation post of General Managex(T), Axunaghad

- Pradesh Forest Corporation Limited in the xank of ConsaXw

vator of Forests and accordingly, the Minlstry was requested
that his order of posting to Mizoram on promotion as Conser-
vator of Forosts vide Govt, of India's oxder dated- 2/2/96
to be sultably modified and post him in the xank of Congeoxw
vator of Forasts giving effect of the promotion w.e,from -
the date he takes over the charge of the post of Gensrol
Manager on state deputation with Arunachal Pradesh Forasi
Corporation Limited vide this Govt.'s oxder No .Fore283/6A=2/
83/P/158 dated— 12/6/98 (copy enclosed). Accordingly, the
services of Shri T, Millang, IPS wexe placed on deputation
for posting him as Genoral Managex(T) in Axunachal Pradesh
Forest Copporation Limited w.e.fzgm 17/6/96 (AN) vide Govi‘s
order 1o FoXe263/EA-2/83/P /18549849 datad- 12/6/96(copy -
enclosed).

Theyeaftaor, on reversion from Axunachal Pradech .
Forest Corporation Limited he was posted a8 Consexvaler of
Forxusts, SOutheih Arunachal Cirele, NReomall vide Gevi,'s
order No.For.308/RA-95/31653-752 dated- 22/10/96{ cepy
enclosed) and accordingly took over the charge of Consere
vator of Forests Deemali on the aftsrnoon of 28/10/96,

Although%_the Ministxy was requested to coniider
for ratentlon of Shri Miliang, IFS as Consexrvuator of Toren s
in Arunachal Pradesh vide lettexr No.Por,263/BA-2/83/P/{53
datec- 12/6/96 but the Ministry Wes not considered and
directad the State Govt, to release Shxi T. Millang, IFS
fyom Arunachal Pradesh on his posting to Mizoerame In &his
connection, Ministry's lotter FoN0o22011/1/98=1FS~) (PT) .
deted= 12/16=1297 (2) No,A.42011/2/97=1FS«I dated- Nov/98
(3) FeNo. 22011[pé¢5—1ps-1 datad. 6/9=~3-98 (4) Moo42014/2/
97-iFS-1 dated £6/5/99 and (3) Mo+ 42011/2/9T/IFS-1 daitad-
7/8-7=99 may,kLnFly be referxred to.

' Contdso apjga
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¥/ 1n pursuance of ‘the Govt. of India(MOE&F)'s oXxdoX, : N
7 . shri T. Millang, 1FS'has been released from tnhe chaxge

of Conervator of Poresis, $8uthexrn Cixrcle, Deomall wilkh
effoct from 30/4/99 (AN) on his pesting i Mizorsm where
he has reported for duty on 17/5/99 - S

Now, Shxl T, 1lang, IFS has submitted xe resentation

vide No. q;13011/%>94—cwiw 73 dated~ 877799 reguestlng to
-al}o him Congervator of Forest's pay scale wWoe.fxom -

‘ 6/96 1.a, £xom the date he jJoined in Arunachal: Pxradesh
- ‘Forest GgrporationuLimited on députation and make payment

of arrears from 17/6/96 to 30/4/99 t11 @he date he was in.
Arunachal Pradegh. Copy of the represantailon 38 enclosed
herewith for x#ady referance. -

In this connection, it may be stated that the post of
: General.uanagexxiniArunachal radesh Forest Corporation’
e hasAbeen‘aqugted\ln gsatus and rasponsibilities ¢ the post
o of Deputy Conserxvator of Forests (S.0.|RAG) with ratrospeciive
- w.e.from 19/8/94 vide Govt,.'s order No .283/COPP /84/22, 131~
230 dated~ 23/6/98 (copY anclosed). ’

1t may be added that Shxi T, Millang, i¥S, D% was exdaed
by the State Govt. to hold the chaxge of the Eadzre post of
Conservatpr‘of Forasts, Southern Arunachal Circle, Deomald
ag three Conservator of Forests available in the unit at: thal
_ time were on deputation/holding-Bm-Cadre posts (Viz, Shrd ¥oDe
| S Singh, IFS on deputation as Managing DixrectolX, Arunachal
" zadesh Minexal Dev. and Trxading Coxporation, Ttanaga¥;
Shril Ayinash'xumér, 1FS on deputatlion as Managing Direcioxms
Arunabhal'?radesh Forest Corporatlion Limited, Itanagal and
Shri M,L. Deori, 1¥S holding the BEx~Cadre post of Director,
 State.Foxest Research Institute, Itanagaxr) P which thexe
vere nNO Conservator of Forests here to hold the 2 Cadre‘pgsts
of Central Circle, pasighat and Southern Circle, Deomali a®
that time. -

Mintstry 1s therefore, requested kindly considex and
convey their decision on the request o Shxl To MLllang,LES
for giving him he prmmotion and pay scale of Consarvator of
Porests from 28 10/96 (AN) in Arunachal Pradesh fxom the date

of his taking over the charge of the post of Conservater ©f
Forasts, Southern Clrcle, Deomali 1in Axunachal pradesh.

Early decision in the matter 1s soliciied.

Enclo ¢ As above.

4 Yours faithfully,

oA
( S.R. Mehta )~
Pr%%;:?al Seexatary(Envi.& Forests)

C;//

r Krunachal Pradesh &2 Jtanagar.

Copy to i~ : .
1, shri T. Millang, IFS) Chief Wildlife Warden, Environment

& Forests, Mizoram, Alzwal, This has 2 reference to his .,
representagion No. G.130/11/1/94-CHLW/T5 dated— 8th Julw/e%-

: 2, The principal Chief Consexvator of Forests, Govt. of
; Mizoram,, Aizqal.

3, Mastcr cepy file.

" »n¥
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No.A.420§3/2/97-1FS-1"
© Government of India
Ministry of Environment and Forests

b 2

'

, ‘ Paryavaran Bhawan, CG0 Conplex,
é& Lodi Road, New Delhi - 110 003.

Dated the 17th Novewmber, 19899

- To

Principal Chief Conservator of Forests,
Government of Arunachal Pradesh,
[tanagar.

\

Sub: Appointment of Shri T. Millang, IFS on promotion to
the post of Conservator of Forests ' in the pay scale
of Rs.16,400-450-20,000/- - regarding.

————— AN
o

Sir, sz
' am directed ta/// refer  to =~ your letter
No.FOR.51/74/FEA-2/Vo1.1/324-26 dated the 24th September, 1999 on
the above subject and to say that the request of the §tate
Government to grant Conservator of Eorests'sca]e to Shri T.
Millang, IFS (AGMUT) with effect from 17.6.96 cannot be agreed to
as the officers were appointed to the Conservator of Foresis
scale vide this Ministry's Order No.42011/2/97-1FS-1 dated 9.3.98
with the condition that the orders will take effect from thg date
of taking over the charge in the respective constituent units of
the officer concerned, as ordered vide posting order of even
number dated 9.3.98. The officer may be informed accordingly.

Yours faithfully,

G-

o —
(6.P. Haldar)
Under Secretary to the Govt. of India

E:"C"g 8¢ Pr. SP.()'__ IR
TR CF L
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- IN THE

wehg S5 HTAE & Tt
Acmisistrative Tribusal

| 4MAY 2001
naigd  FamdE
Guwahati Bench

T A

LHESTRATTVE TR IBUNAL
GUWAEAT I BENCH

Ceatra!

0.A.00. 160/2000

The applicant most respectfully begs to state as fallows

In_Tok MATLER OF :

Shri T, Millang

-Versus -

1t applbicant

Fle_ok a’vy

3
A sctA Abwnvﬁgéyb

"/’ﬁrom/ﬂ/g“

R of
State of Arunachal Pradesh & Others

< _ AND -
IN_TEE MATTER OF :

A reply /Additional statements for

and on behalf of the applicant against

the written statements fileq ny the

Respondent NO,1 i,e., State of A,P,

That with regard to the statements made in

paragraphs 1,2,and 3 of the written statdment ,thig

applicant begs to state that respondents stated the same

without any basis . The state of Mizoram is not necessary

party in as much gs no relief has been prayed for against

the state of Migoram

action against the ﬁtate‘of Arunachal Pradesh. The appliecant

. There ig sufficient cauge of

also states that he hag not suppressed any fact which is

in his knowledge . Rather the respondent HNo, 1 has s

L

the fact and mi

from the following fact, ' B

That with regard to the statements made in

sleaded thés Hon'ble Tribunalgs is evigent

14,/05,/2001

uppressed
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paragraphs 4 andg 5 bf the written stgtement ,the applicant
begs to state that he was General Manager for the period
w.e.f, 17.6.96 to 8,1.96 and thereafter he took the

charge of Conservator of Forest w.e.f.28.10.926 and hence
the Govermment Ordef NO, FOR, 283/CORP/84/22131-230 dated
23.6.98 can not affect the status and pay scale for the
above period in as ruch as é Govt., Order can not have
retrospective effect . Hence ,the applicant should get the
pay scale of Conservator of Forest i.e, Rs.4500-2100-5700/-
p.nm instead of scale of pay of Dy. Conservator of Forest

i,e.Rs.4100/-.

3. That with regard to the statements made in
paragraphs 8 and 10 of the written statement ythe applicant
reiterate all the statements made in the original appliecation
and states that he requested the state Govt. not to
release till April 1996 as he was constructing his house
at that time ,but thereafter he was ready to go to his
promotional post but the State Govt, did not releaseg him
and deputed as General Manager . Accordingly ,he reported
for joining as General Manager at Deomali to take charge
but the then General Manager did not hand over charge
immediately . Lateron was given to him and he worked as
General Manager till the joining as Conservator of Forest ,
Sauthern Arunachal Circle,and thereafter worked as
Conservator of - Forest till 30.4.99 and hence he is very

nuch entitled to the pay scale of conservator of forest,

4, That with regard to the statements made in

parggraphs 11 ar& 12 and 13 of the written statements

the applicant states that he was retained by the state
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Govt, and not by the Central Covt. and hence it is the
duty of the state Govt., to pay the proper scale of pay ara
in as much as he worked in the higher post and hence that

can not be denied .

5. That non payment of proper pay as is attached to

the post ig violation of fundamental rights and is illegal
and hence the same is not sustainable in che eve of law,

Under the fact and circumstances states above
the applicant is entitled to get the full relief prayed
in the ofiginal application .

VERIFICAT:I ON

I, shri Twlmin Millang, son of Iate . Millang , aged

about 50 years y resident of Aizal ,Mizoram do hereby verify

that the statements made in paragraphs 1 to 4 above are

true to my kmowledge and bebief and rests are my humble

‘asubmissions before this Hon'ble tribuml and I have not

suppressed any material fact,

And I sign this verification on this the €+

Yo

—_

day of Maz; 2001 at Guwyashati .,

DEPONENT



